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MAHARASHTRA ACT No. LXXI OF 2018.

(First published after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 15the December 2018).

An Act further to amend the Maharashtra Agricultural Lands (Ceiling on Holdings)
Act, 1961.

WHEREAS it is expedient further to amend the Maharashtra Agricultural Lands
(Ceiling on Holdings) Act, 1961, for the purposes hereinafter appearing; it is hereby
enacted in the Sixty-ninth Year of the Republic of India, as follows :—

1. This Act may be called the Maharashtra Agricultural Lands (Ceiling on
Holdings) (Amendment) Act, 2018.

2. In section 29 of the Maharashtra Agricultural Lands (Ceiling on Holdings)
Act, 1961 (hereinafter referred to as “ the principal Act ”),—

(i) to sub-section (3), the following provisos shall be added, namely :—

“Provided that, after the commencement of the Maharashtra
Agricultural Lands (Ceiling on Holdings) (Amendment) Act, 2018, no such
land shall be forfeited by the Collector for contravention of the provisions
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  In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in
English of the Maharashtra Agricultural Lands (Ceiling on Holdings) (Amendment) Act, 2018 (Mah. Act.
No. LXXI of 2018), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,
Secretary (Legislation) to Government,

Law and Judiciary Department.

———————
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of sub-section (1) or sub-section (2), as the case may be, if the transferor,
transferee or any other person interested in such land makes the payment
of such amount, as the State Government may, by order published in the
Official Gazette, specify :

Provided further that, the amount specified by the State Government
under the preceding proviso shall not exceed fifty per cent. of the market
value of such land ascertained as per the current Annual Statement of
Rates published under the provisions of the Maharashtra Stamp
(Determination of True Market Value of Property) Rules, 1995.”;

(ii) after sub-section (3), the following sub-section shall be added,
namely :—

“ (4) On payment of the amount referred to in the first proviso to
sub-section (3),—

(i) no further proceedings for violation of the provisions of sub-
section (1) or sub-section (2) shall be initiated ;

(ii) where the proceedings are already initiated before the date
of commencement of the Maharashtra Agricultural Lands (Ceiling on
Holdings) (Amendment) Act, 2018, such proceedings shall abate
and the Collector shall make an order to that effect. ”.

3. (1) If any difficulty arises in giving effect to the provisions of the principal
Act, as amended by this Act, the State Government may, as occasion arises, by an
order published in the Official Gazette, do anything not inconsistent with the provisions
of the principal Act, as amended by this Act, which appears to it to be necessary or
expedient for the purpose of removing the difficulty :

Provided that, no such order shall be made after the expiry of a period of two
years from the date of commencement of this Act.

(2) Every order made under sub-section (1) shall be laid, as soon as may be,
after it is made, before each House of the State Legislature.

Mah.
LXXI
of 2018.

Power to
remove

difficulty.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY I/C DIRECTOR SHRI MANOHAR SHANKAR
GAIKWAD, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT
DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004.
EDITOR : I/C DIRECTOR SHRI MANOHAR SHANKAR GAIKWAD.


